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C:NTRAL ALiIi'd5TRATI VE TRIBUNAL, 
CU11TACK B2i1CH: CUTTCK. 

OiI1r 	APpLIc:ATI( NO. 99 OF 1996 
Cuttack, this theq~t,,. day of Aorll, 1997 

Nrusingha Charen Sahoo 	..... 	 Applicant, 

V rs. 

Union of India and others 	•,,,• 	 Respondents. 

(FJR INSTRUCTI oNs) 

t C 
i) 	Whethcr it be referred to the Reporters or not? 

2) 	WhethEr it he circulated to all the Benches of the 
Central administrative Tribunal or not? 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 

CUrTACK BENCH :CUfTA OK, 

ORIGINAL APPLICATION NO, 99  OF 1996 

Cuttack, this the . 	day of April, 1997 

CORAM: 

HONOURAELE SRI S.SOM, VICE_CHAIRMAN 

Nrusingh Charan Sahoo, 
s/o late Dijatør Sahoo 
At: Chakulipada, 
P.O: Kilio, 
PS: Nuagaon, 
Di st: Ja get singhpur 	 *000 

Vrs, 

i. 	Union of India, represented through 
the Chief Post Master General, 
Orissa Ci rd , 	ubafl eswar-75l 001, 
Dist .Khurda. 

2. 	Senior Superintendent of Posts, 
Cuttack City Division, 
Cuttack-753 001 

Applicant. 

Reap ond ents. 

	

Advocate for applicant - 
	Mr. D, P,Dhalsamaflt. 

	

Advocate for respondents— 	Mr.Ashok Moharity. 

ORDER 

S.SOM. VIC 
	

N 	In this application under Section 19 of the 

Administrative Tribunals Act, 1985, the applicant has prayed 

J
for a direction to respondentS 1 and 2 for payment of retiral 

,- / benefits of his late father to him according to his entitlement. 

¶9 	/ It is relevant to note that the applicant's father wSs working 

as Cash Overseer in Chandnichowk Post Office under CuLtack Lity 

Division. He died on 7..1994 leaving the applican8S his 

eldest son through his first wife and his widOw (second wife) 

and four daughters and two sons through his Second wife. 
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The legal heir certificate (Annexure-2) issued by the Additional 

Tahasildar, Balikuda, gives details of the legal heirs of the 

applicant's father. The respondents in their counter have pointed 

out that the deceased Government employee, the applicant's father, 

had declared his second wife as the nominee to receive D.C.R.G. 

and as such the applicant has no claim to any proportionate share 

of D.C.R.G. 	Copy of the nomination has also been filed as 

Annexure R/1 to the counter. 	The above position is conceded by 

the learxied lawyer for the applicant. As regards payment of, 

C entr 1 Government Empi Oye es' Group Insu rt nc e Sc heme amount, th 

respondents have correctly pointed out in the counter and this 

has also been conceded by the learned lawyer for the applicant 

that the amount due to be paid under the G.I.S. Scheme can be 

paid only to the widow and minor sons and unmarried daughters 

of the deceased Government emoloyee. The applicant being a major 

son is not entitled to any share of that. The third item is the 

amount standing at the credit of the deceased Government employee 

under the G.P.F.Scheme. Under the liles the applicant is entitled 

to a share of this and in the counter it has been suitted by the 

respondents that accordingly a letter has been issued to the 

applicant to receive his share of the G.P.F. balance of his father. 

In consideration of the above, it is ordered that 

the respondents shall disirse to the applicant his share of 

the G.P.F. amount standing in the name of his father at the time 

of his d e th, as per Rul es, aft er the prop er dcc urn enta t ion is ma de 

by him. 

In the result, the application is allowed in part.No costs. 
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